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HUH WH U 3-16/2021/1 ata (81) : FEMA Are sie Sar He, sfOPITH, 2017 (2017 HI 
19) @t UT 164 ERI Vad Rfaaat or WANT HI SY, UsT HR, ukag at Repeat a, 
See noel a 2017 @1 aR Seer HH & fee Pafakea Pas sar 2. 
AUNT :- 
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916 Teer usta, feria 23 Aaa 2021 

1. Cifercr ArT aie UreU.- (1) SF Pret aor farce a Hee Aral ai Bar He ater) fray, 2021 21 

(2) 34 Paat F orqen guetta & rare, a Para festa 24 Rravaz 2001 a aa eit! 
2. FAUST Aral she Bal He Paw, 2017 (oe gaa Sab Ua sae Pas wer Ta F- 
(1) Sad Praat & Paw low H, Cat ante 8 at eiftrafta a are 

@) “do Ud & sae wel & uxaq “ot eieipd ones & am a a ote SO ea Yeh cae ea Oe et Fer en a oer fr 

©) Prfetea niger siaenfta fra arom, auc. 
TRY Ween WC S Sa 7, aunt a Vat wear wen want a SUR tear S ot ast es a’; 

(2) Sad Foal & Fam 106 & oxen, tet ante a af oiftafaa a one Rrafafea aw sea Renite fear Gre, srerfe:- 

“ow. werpgipd safer & fore sree afro... eer 25 ot STURI (68) & are area cater & fier eAreStaea outer, FBS Fra 10 a aieia ere tare sr ETT oa Sie) Fen wer &, Rate hey eet a re aT ater wal at Gee ee ay sieved Seo a ger Hal a Soh at eer F saa Mee Peer ra yolere Pree or onfacrat & ea ar onfeerelt & Prepre or Reh Srargal at wee SMR as awa 

aot 

BA. |- TERT 
(1) (2) 
1. MH 23 & anita, eta & Whew uhsew S R weT SRgaH-21 F andes Higa HEA B Pew 

2. MoH 89 & ola wu SmeewST-o1 F UleaTa oder we Se SAU 3. Fe oe ee are eka Fre ea oR Hage Wp ae 
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tg ae oy cold Ht RTS sree Be a afoao Her sdfead & sree tear 
Waqed Fel Ht gs, At ten cafes Prafaked wears & ada Wea SLM, stzfep- 

@) Stet stem asia anget cell: sik 

@ () Reames ae se wage a 

(i) UR Paes rar ERI aI fees Tea Adela VSIA SSA 

(ii) TRAE: aT 

(iv) Alex a aiffiFraa, 1988 (1988 HT 59) & ares srpafte wifes grea 
Ont ot 1g are staaifta: 

Td ae oft fe tar ofed sre den & andes @ dhe fea & fae one ten ar 
STATO SRT"; 

(3) Gad Praat & Pan 23 & sora (1) 3 tel anke 3 of aftefad at are “aos 
Rag OR XE fea Ga B," Veal & URaTT “as 10@ & waar & alt ted EU" Ase, 
oth oi at siceaita fou area; 

(4) sea Prat & Pa 45 & sofa (3) 8, 1 staqar, 2021 G,- 

@ “feat & ar", weal & Bir uy, “faPfey salt a de’, aes TA UTE: 
> Gy “Tee &", Real & BIA TR, "Gad sale S", Bes Te oT: 

Gi) RI & vane, Pafakaa apteor siete fear ae, steiq ; 
‘TIPLU-Sa GUPTA & vate & fare, “fares safe” ge ar aref - 

fret aries o User H, forte dle Wadi fata ad & eR wal stad uta 
ats var S afte 8, 1 ota sit 1 sagen G1 UR A ae we HAT 
Anat @ staf svn; si 

ofr seq ara a facta ag eho 1; 

(5) Sad Poa & Fran 59 & gurraq (6) A 1 AAG, 2022 &, - 

@® US @ 4, Wed a ah & fee’, weal & Bra ae, “aad are & few’, eq wa 

a) GS @D wr we fear wET: 

(6) Sad Frau & Frag 890 F- 

@ Saray (1) 4, Rh ante S Gt oftrafia st ony, “scat wu a” weal & yan 
" FOF 10m & suse & stent ted BU" Res sia-eufta fou ore: 

qi SUPA (1) & var, Prafefed sohaa siasentta fea orem, sree 
(1m) aaa ot ot 77 & ad sae gre dad fet ex & oes or cra 
Se Te Hy Uled, TIS FR srt: WoT Vals BAS Te woe & ude F ot 
Tarde SAR ATCT WETS AAT TT, SAT Ware UR we a Hara Bt ake Bat 

at ot sraft & ornare & yg, or at pear SoS oT orga gre aftrahra gaa ax
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& HTeAA @, wie chest & Trea S yeu oteadl sreewrst-o1 A gaaerhe Sa 
SIE PX He: 

Wey Sad sider Fa ouran & gud a & og seae-aer vars wR ae & fet 
Wary & Uae H, se ante @ fra ao ag sures werd dar 2 al av a aah 
Soa & yd worse fear orem 1”. 

(7) Saa Praal & Raa 96 & SUPaA (1) A Gs @ & vag, Ri ante 3 oh sftrgfad st 
oy Pafeked Gs sia-enlta foo orem, arg :- 

"@) sidan 3 Fan 108 A sodita Mea S sree afro ear a’: 

(8) dad Pant & Pa sew & vane, tet ante ot aftrefia a ore, Aafefea Aan 
sae foe se, safe :- 

“(96%) Uidara orn eq dar rat - Raa 91 & suPaH (3), Prema 92 @ suPraa (4) aie 
Pag 94 & ator & faa “see ware” 8 ardac wr Ver sep Gre afta ST Gt endear 
oT ORS TUT SAAT Ware are BET UR ra Poe Tra: 

Re Tada VAqUrr wt aan A qaqa wt qa Gra HEE Yaqaent a sree 
ween S ot St es at" 

FET Hh UST & AA S AM STAR, 
aI. UW. sitarea, scaraa. 

aa, feat 23 AG 2021 

w. Uh U 3-16-2021-1-W.— Re & faa h siypeSE 348 H UVES (3) H ANT H, se sas 
wl af seHi UH U 3-16-2021-1-4F (81), feriw 23 Fara 2021 HT sts spare THT 
& wiser 8 Uaagre verferr fra ara z. 

Fee & US A A TM SITAR, 

ai. ht. sftarera, svafaa. 

Bhopal, the 23rd November 2021 

No. F A 3-16/2021/1/V(81) : In exercise of the powers conferred by section 164 of the 
Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), the State Government, on 
the recommendations of the Council, hereby makes the following rules further to amend the 
Madhya Pradesh Goods and Services Tax Rules, 2017, namely: -
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1. Short title and commencement. - (1) These rules may be called the Madhya Pradesh 

Goods and Services Tax (Amendment) Rules, 2021. 

(2) Save as otherwise provided in these rules, they shall come into force from 24” 

September, 2021. 

2. In the State Goods and Services Tax Rules, 2017 (hereinafter referred to as the said 

tules),- 

(1) In rule 10A of the said rules, with effect from the date as may be notified, - 

(a) after the words “details of bank account”, the words “which is in name of the 

registered person and obtained on Permanent Account Number of the registered 
person” shall be inserted; 

(b) the following proviso shall be inserted, namely:- 

“Provided that in case of a proprietorship concern, the Permanent Account 

Number of the proprietor shall also be linked with the Aadhaar number of the 
proprietor.”; 

(2) After rule 10A of the said rules, with effect from the date as may be notified, the 
following rule shall be inserted, namely: - 

“10B. Aadhaar authentication for registered person .— The registered person, other than 
a person notified under sub-section (6D) of section 25, who has been issued a certificate of 
registration under rule 10 shall, undergo authentication of the Aadhaar number of 
the proprietor, in the case of proprietorship firm, or of any partner, in the case of a 
partnership firm, or of the karta, in the case of a Hindu undivided family, or of the Managing 
Director or any whole time Director, in the case of a company, or of any of the Members of 
the Managing Committee of an Association of persons or body of individuals or a Society, or 
of the Trustee in the Board of Trustees, in the case of a Trust and of the authorized signatory, 
in order to be eligible for the purposes as specified in column (2) of the Table below:-
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Table 

S-Ny, Purpose 

1. For filing of application for revocation of cancellation of registration in| 
FORM GST REG-21 under Rule 23 

?-  FFor filing of refund application in FORM RFD-01 under rule 89 
3. For refund under rule 96 of the integrated tax paid on goods exported out off 

India 
  

Provided that if Aadhaar number has not been assigned to the person required to 
undergo authentication of the Aadhaar number, such person shall furnish the following 
identification documents, namely: — 

(a) her/his Aadhaar Enrolment ID slip; and 

(b) (i) Bank passbook with photograph; or 

(ii) Voter identity card issued by the Election Commission of India; or 

(iii) Passport; or 

(iv) Driving license issued by the Licensing Authority under the Motor Vehicles Act, 
1988 (59 of 1988): 

Provided further that such person shall undergo the authentication of Aadhaar 
number within a period of thirty days of the allotment of the Aadhaar number.”; 

(3) In rule 23 of the said rules, in sub-rule (1), with effect from the date as may be notified, 
after the words “on his own motion, may”, the words, figures and letter “, subject to the 
provisions of rule 10B,” shall be inserted; 

(4) In rule 45 of the said rules, in sub-rule (3), with effect from the 1* day of October, 2021, - 

(i) for the words “during a quarter”, the words “during a specified period” shall be 
substituted; 

(ii) for the words “the said quarter”, the words “the said period” shall be substituted; 

(iii) after the proviso, the following explanation shall be inserted, namely: - 

“Explanation. - For the purposes of this sub-rule, the expression “specified period” shall 
mean.- 

(a) the period of six consecutive months commencing on the 1 day of April and the 
1" day of October in respect of a principal whose aggregate turnover during the 
immediately preceding financial year exceeds five crore rupees; and 

(b) a financial year in any other case.”:
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(5) In rule 59 of the said rules, in sub-rule (6), with effect from the 1* day of January, 2022,- 

(i) in clause (a), for the words “for preceding two months”, the words “for the 
preceding month” shall be substituted; 

(ii) clause (c) shall be omitted; 

(6) In rule 89 of the said rules, - 

@) in sub-rule (1), with effect from the date as may be notified, after the words “may 
file”, the words “, subject to the provisions of rule 10B,” shall be inserted; 

(ii) after sub-rule (1), the following sub-rule shall be inserted, namely:- 
“(1A) Any person, claiming refund under section 77 of the Act of any tax paid by 
him, in respect of a transaction considered by him to be an intra-State supply, 
which is subsequently held to be an inter-State supply, may, before the expiry of 
a period of two years from the date of payment of the tax on the inter-State 
supply, file an application electronically in FORM GST RFD-01 through the 
common portal, either directly or through a Facilitation Centre notified by the 
Commissioner: 

Provided that the said application may, as regard to any payment of tax on 
inter-State supply before coming into force of this sub-rule, be filed before the 
expiry of a period of two years from the date on which this sub-rule comes into 
force.”; 

(7) In rule 96 of the said rules, in sub-rule (1), after clause (b), with effect from the date as 
may be notified, the following clause shall be inserted, namely:- 

“(c) the applicant has under gone Aadhaar authentication in the manner provided in rule 
10B;”; 

(8) After rule 96B of the said rules, with effect from the date as may be notified, the 
following rule shall be inserted, namely:- 

“96C. Bank Account for credit of refund.- For the purposes of sub-rule (3) of rule 91, sub- 
tule (4) of rule 92 and rule 94, “bank account” shall mean such bank account of the applicant 
which is in the name of applicant and obtained on his Permanent Account Number: 

Provided that in case of a proprietorship concern, the Permanent Account Number of 
the proprietor shall also be linked with the Aadhaar number of the proprietor.”: 

By order and in the name of the Governor of Madhya Pradesh 

R. P. SHRIVASTAVA, Dy. Secy. 

  Freire, werent Wa ae ere aH, Hea Era aE Aaatla BROT, tore B Alea Ten wartfsa—2021.


